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Short title.
extent and
commenccment

Repeal and

savings

AN
ACT

to repeal the Assam Chitdren Act, 1970

Whereas it is expedient to repeal the Assam Childrcn Act'

r 970.

It is hereby enacted in the Seventy+hird Year of the Republic

of India, as follows :'

( I ) This Act may be called the Assam Children

(Rep€aling) Act, 2022,

{2) tt shall extend to the whole of Assam.

(l) lt shall come into force at once.

2. ( l) The Assam Children Act, 1970 is hereby repealed.

(2) Nonvithstanding such repeal of the Act under suts

section (l) above, anyrhing atrtady done or actioo

taken or any right, title. obligation or liability already

acquired- rccrued or irrcurred or any remedy or
proceeding in respecl of any such right- title'
obligation or liabilit-t or penalty, claim or demand

ac. already enforced under the Act, so repealed

before the date of cornmencement of rhis Act shall be

deemed to have been done or taken under the

repealed Act.
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GEETA}{JALI DAS SAIIOA,

Secretary to the Govemment of Assam,

Legislative Departrnent, Dispur, Guwahati-6.
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